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I, the Chairman of the Committee on Private Members’ Bills and
Resviutions, having been authorised by the Committee to present the
Report on their behalf, present this Fifty-ninth Report.

2. The Commitlee met on 27 February, 1989 for—

1. Examination of the following Constitution (Amendment) Bills
under rule 2904(1)(a) of the Ruleg of Procedure: —

(1) The Constitution (Amendment) Bill, 1989 (Amemlment of
article 316) by Shri V. S, Krishna Iyer .
[Bill No. 1 of 1989]

(2) The Constitution (Amendment) Bill, 1989 (Amendment of
article 316) by Shri V. S. Krishna Iyer.
[Bill No. 1 of 1989]

(3) The Constitution (Amendment) Bill 1989 (Amendment of
article 198) by Shri V. S. Krishna I

(4) The Constitution (Amendment) Bill, 1989 (Substitution of
new article for article 57) by Shri A. Charles.

IL. Classification and allocation of time for discussion of Bills (vide
Appendix) under clauses (b) and (c) of rule 294(1) of the
Rules of Procedure.

III. Allocation of time under rule 284(1) (e) of the Rules of Procedure
to the Resolutions at item Nos. 2, 3 and 4 set down in the List
of Business for Friday, 3 March 1989.

Examination of Constitution (Amendment) Bills

3. The Committec considered the Bills and arrived at the following
ﬂndings as a result of their examination of the Bills:—

Findings of the Committee

1) The Constitution (Amendmen 1989 (Amendment of
( mkalﬁ)bySthS.KﬂshnaBm' (

[Bill No. 4 of 1989]
The Bill seeks to amend article 316 of the Constitution with a view to
provide that in matter of appointment of Chairman and other members

the
the Union Public Service Commission due representation to every
given by the President.

{P.T.0.
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.After cansidering all aspects of the Bill, the Committee recommend
that the member may be permitted to move for leave to introduce the
Bill.
(2) The Constitution (Amendment) Bill, 1989 (Amendment of
article 316) by Shri V. S. Krishna

Iyer.
[Bill No. 1 of 1989)

The Bill seeks to amend article 316 of the Constitution with a view
tqud.i\qthemmofoﬂeeotamberofmﬂicmcemn
from 6 years to 4 years. !

After consid all aspects of the Bill, the Committee recommend
that the membemy be permitted to move for leave to introduce the
Bill.

(3) The Constitution (Amendment) Bill, 1889 (Amendment of
article 198) by Shri V. S. Krishna lyer.

The Bill seeks 10 amend article 19 of the Constitution with a view
to provide that the Legislative Council shall return the Money Bill to
the Legislative Assembly with or without its recommendations within
a period of seven days and that if the Money Bill i not returned within
seven days by the Legislative Couneil, it shall be deemed to have been
passed by both Houses of the State ture in the form in which it
was passed by the Legislative Assembly.

all aspecta of the Bill, the

Af\er considering Commitiee recommend
tnhﬁthememberm.ybomnmdtowehrhwhhtmducethe

(4) The Constitution (Amendment) Bill 1909 (Substitution of
new article for article 57) by A. Charles.

The Bill seeks to amend the Constitution by substituting new article
for article 57 to provide that a n who holds, or who hag held, office
as President shall not be eligible for re-election to that office.

After considering al of the Bill, the Committee Tecommend

tB'hx?lt the member may be perm to move for leave to introduce the

Classification and alocation of time to Billg

4. The Committee then considered classification and allocation of time
tg nine Bills specified in Appendix.

5. After considering all aspeets of the Bills, the Committee recommend
that the Crop Insurance Corporation Bill, 1988 by Prof. Madhu Dandavate,
be placed in category ‘A’ and all the remaining eight Bills be placed in
category ‘B’. The Comunittee recommend allocation of time for each of
the Bills as shown in column 5 of the Appendix.

Allocation o} timg to Resolutions

toll& The Committee recommend gllecation of time to resolutiong as
oWs: —

(1) Resolution by Shri S. Jaipal Reddy regarding guide- 2 hours
lines for appointment and transfer of Governors.
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(2) Resolution by Shri Manoranjan Bhakta regarding 2 hours
time bound programme to provide jobs.

(3) Resolution by Shri Braja Mohan Mohanty regarding 2 hours
" steps to reduce indebtedness of the poor.

Recommendations

7. The Committee recommend that—

(i) Sarvashri V. S. Krishna Iyer and A. Charles be rmitted to
gi?l:e for leave to introduce their Constitution (Amendment)

(ii) the classification and allocation of time to Bills by the Com-
mittee, as shown in the Appendix, be agreed to by the House;
and

(iii) the allocation of time to resolutions, as shown in paragraph 6
above, be agreed to by the House.

NEw DeLHI; M. THAMBI DURAI,
Chairman,
February 27, 1089 Committee on Private Members’

Phalguna 8, 1910 (Saka) Bills and Resolutions.



APPENDIX

Name of the Bill and the - Bill No.

81 Cnm'y Time
No. member-in-charge fecom-  recom-
mended mended
1 2 3 4 5
1. The Constitution (Amendment) Bill, 1988 (4mend-
ment of articles lozmdlsl)bySth.S Krishna
lyet o . . . 77 of 1988 B 2 hours
2. The Constitution (Amendment) Bill, 1988 (4mend-
ment of article 80) by Shri V.S. Krishna Iyer . T40f 1988 B 2 hours
3. mdmmmph(mndmt)liﬂ.lmuw‘
ment of section $B) by Shri V. Tulsiram . . 890f1988 B 2 hours
4. The Crop Insurance Corporation Bill, 1988 by 4
PtofMldhuDandavate . . . . . 1150f 1988 A 2 hours
S. - The Dilseeds and Edible Oils Production Bill, 1988 ;
*.by.Prof.MadhuDandavate . . . . 1160f1988 B . 2hous .
6. The Constitution (Amendment) Bill, 1988 (4mend-
mtofEUhthSMde)bySlmV.s Krishna
Iyer . . . . . . 114 0f 1988 B 2 hours
7. The Coastruction Workers (Regulation of Emp-
loyment and Conditions of Service) Bill, 1988 by
Shri V.S. Krishna Iyer . . . . . 1120f 1988 B 2 hours
8. The Indian Penal Code (Amendment) Bill, 1988
(Substitution of new section for section 500, etc.)
by Shri Thampan Thomas . . N . 1190of 1968 B 2 hours
9.

The Textile Industry (Taking Over of Management)
Bill, 1988 by Shri Haroobhai Mehta . . . 121 of 1988






